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Demand for recognising Kannadé as Classical Language

SHRI JANARDHANA POOJARY (Karnataka): This is regarding the
demand for recognising 'Kannada' as a 'Classical Language'. A treasure
trove of great literary value and antiquity, Kannada meets all the stipulated
criteria. Its early texts and recorded history belong to 252 B.C. The first
Kannada literary work, 'Kavirajamarga' was created in 850 A.D. and it
refers to some writings eariier than that. The 12th Century Kannada Bhakti
movement in the form of "Vachana' or oral expression in unparaileled. Its
contemporary 'Keertana', which subsequently become 'Karnataka
Sangeetha', is an endearing contribution to Indian music.

Antique Kannada, apart from being literature and culture, also
encompassed independent work on many aspects affecting life, viz.,
medicine, mathematics, veterinary science, agriculture, culinary art and
encyclopaedias; in oral and written forms. The epigraphical material in
Kannada, numbering over 25,000 inscriptions in stone and copper, are
rich in style and content, not found even in Tamil inscriptions. The UNESCO
records Kannada as one of the major scripts of the world.

In global perspective, Kannada ranks among the first ten living languages
of the world with a history of continuous writing system spanmng three
millenniums like Hebrew, Chinese and Tamil.

Despite these merits, Kannada is yet to be accorded the 'Classical
Language' status. There is simmering discontent and resentment among
the people of Karnataka, which is likely to turn violent if the question of
recognising Kannada as a 'Classical Language' is not resolved
expeditiously. |, therefore, appeal to the Government to decide the issue
favourable at the earliest.

Demand to relax the norms for issuance of ARM Licence to PAN
Holders
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Concern over Horrid Scenario of Crimes against Women

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, according to the
National Crime Records Bureau (NCRB), India reports a crime every 17
seconds. In 2005, the country reported 50,26,337 crimes, including
18,22,602 relating to offences under the Indian Penal Code (IPC). The
figures could be much higher as only those crimes which were reported to
the police were listed. The National Crime Records Bureau Report says
that offences against women are most common and are on increase. In
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